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(b) to (e) A decision hal been taken to oancNct an 
enquiry. The hospital authorities have repoMd that they 

have taken the following sleps:-

(1 ) The boundary wall of the incinerator lite hu 
been raised to 9 feet 80 that Jhuggi dweHers 
staying at the back do not have access to it. 

(2) A security Guard has been posted round the 
clock to keep a watch on unauthoriHd enby 
into the incinerator site. 

(3) Surprised rounds of the area are taken by 
the Additional Medical Superintendent, Securtty' 
at odd hours of the day. 

(Translation] 

Medical Practice without Degree 

1589. DR. ASHOK PATEL: Will the MInister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware that a large 
number of quacks are providing treatment ua reatIt of 
which thousand of people die every year in the cOuntry; 

(b) if so, whether an aaaeaament hu been rMde 
about doing medical practice without any recognlaed 
degree by the quacks in the country; 

(c) if so, the details thereof and if not, the re8IOnI 
therefor; 

(d) whether the Government propose to check these 
quacks; and 

(e) if so, the steps taken by the Govemment in th. 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRt DALIT 
EZHILMALAI): (a) to (c) No Survey has been conducted 
by the Governrnent to find out no. of quacks providing 
treatment in the country. 

(d) and (e) Penal Provisions already exist In the 
Indian Medical Council Act, 1956 as weH as In the Indian 
Medicine Central Council Act, 1970 and Homoeopathy 
Central Council Act, 1973 to the e"act that no pel"lOfl 
other than a medical practitioner enrolled on the State 
Medleal Register shall practise medicine In any Sbd8 and 
any person contravening thIe provillon shalt be pt.ftIhIbI8 
with imprisonment. for a term which may extend to one 

year or wtIh fine which may extend . to one thoueand 
rupHI, or with both. 

Further, the Government hu initiated stepI to enact 

legislation for prohibition of unauthorized institutions 
aWafdng degrMI etc., In Modem MedIcIM & ISM&H as 
alao practice by unqualified persona in these 8~. 

{English} 

1590. DR. BIZAY SONKAR SHASTRI: WHI the 
Miniater of FOOD AND CONSUMER AFFAIRS be pIeued 
to state: 

(a) whether NCCF hal been .uppIying IIationery and 
other Items of Inferior quality at higher rate. to 
Government Depal1rMntl; 

(b) whether there Is any proposal to direct NCCF to 
Indicate brand names, sizes and other apecIficatIona on . 
their bIIIa._ 18 done by the Kendriya Bhender; and 

(c) the. rMnMf' In which the ratee and quality of 
!tame supplied to the Govemment Departments by. NCCF 
compere with Kendrlya Bhandar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHAI SATYA PAL 
SINGH YADAV): (a) NCCF has Informed that they make 
supply of quality goode at competitive fa_. 

(b) The NCCF has informed that the efforts are made 
by them to indicate brand name and other particulars in 
sale Invoice. whHe making supplies to Government 
Departments. 

(c) The NCCF and Kendrlya Bhandar have 
Independent pricing polle_ dependent on bUltnele 
faclora. ,. auc:h any rneaningIuI comparison of their rate8 
in fMP8Cl of aU the commodltiea may not be poeebJe. 

PrIeM of .SaIt 

1591. SHRIMATI LAKSHMI PANABAKA: WiD the 
MinIster of HEA&:-TH AND FAMILY WELFARE be pIN8ed 
to state: 

<a> whether the Govamment have rnodltiItd an order 
of .. MIniIIby dilled November 27, 1897 banning. the 
.. of ordiMly .... on MOOUnt of higMr priCIM of the 
iodlled NIt. 


	0312

